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(By Hon.Flr03ustic!o U.C«3rivastava,V.C. )

J

Tho applicant was appointed as a Dak Carrior
f

on 1 /1 /9 0 .  Since then he was working on the said post.

Ii
It appears that thereafter ian order ya3 passed on

il
10-3-92 rovorting the applicant to his original post

of Casual Labour, Tho applicant challenged^, this order

i|
on the ground that ho was appointed as Daak Carrier

if

and he was continuously working in the said post for

j
more than 2 years and the impugned order was paS3ed 

without giving him an opportunity of hearing which is

against the principles of jnatural justico.

f

2 ,  It appears that the! reversion order uas necessitated

i)
when one Mrs. 3 . Rajkumari, widow of one ihri Bholanath,

I

uas appointed on 10-3-92 Ion compassionate ground. Shri

Bholanath,who was an enplioyoe of the respondents, died

in harness and his gidow was appointed on compassionate

ii
ground. The said appointment was given on the ba3is of

,i
the welfare scheme and it has got legal sanctity and also 

it i3 uithin the jurisdiction of the Railways administration
j

to make such appointment'!, The same necessitated shifting 

of the applicant to hi3 jforiginel placo. The applicant



was not holding the post oCt1- ,bubstantitive basis.
Iii

As such his shifting to his original position does
;l

not re3ult in reversion and |does not call for giving

any opportunity of hearing tl tho applicant*

ii .

Accordingly the application is dismissed*
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